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Record of Proceedings

At the outset, the representative of the petitioner submitted that the present
petition has been filed to bring to the notice of the Commission the inadequate relief
received from the system defense mechanisms such as the under Frequency Relay
(UFR) and df/dt due to non-compliance of the provisions of the Grid Code by the
constituents of the Northern Region. The safety net is very important for the security of
the system.

2. The representative of the petitioner submitted that Enquiry Committee
constituted after the grid disturbance on 30th and 31st July, 2012 in its report dated
16.8.2012 recommended as under:

“9.3All STUs should immediately enable under frequency and df/dt based load
shedding schemes. Central Commission should explore ways and means for
implementations of various regulations issued under Electricity Act
2003.....RPCs need to take up the matter for compliance. In case non-
compliance persists, POSOCO should report to Central Commission.”

3. The representative of the petitioner further submitted that Power Grid in its
survey has audited 175 locations as under:

State Rajasthan | Uttar Punjab | Delhi | Haryana | Uttarakhand | Jammu | HP | Chandigarh
Pradesh and
Kashmir
location 50 30 28 24 20 11 7 3 2

And out of 10000 MW (4000 MW flat under frequency and 6000 MW df/dt load
shedding) in Northern Region only 16% and 13% load relief of was obtained during grid
disturbance on 30™ and 31°% July 2012.
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4. The representative of the petitioner submitted that rejoinder to the reply filed by
Haryana, Delhi, Rajasthan and UP has been filed and no response has been received
from Himachal Pradesh Punjab, Uttarakhand, J&K and Chandigarh. However, some of
the States i.e. Haryana, have not submitted the details.

5. During the course of hearing the representative of Punjab stated that SLDC,
Punjab has filed response on 6" December 2012 on the matter and all UFR, df/dt relays
in Punjab system are functional except 5 number UFR and 3 number df/dt relays. For
replacement of these defective relays procurement process has been initiated and
these would be replaced by 31 March 2013. In response to Commission's query
whether these could be replaced earlier with the help of reserve relays, the
representative of SLDC, Punjab submitted that there are no reserves left as of now.

6. The representative of Delhi submitted that there was good relief of 1000-1200
MW by Delhi during July 2012 grid disturbance. In response, the representative of the
petitioner submitted that as per the report of the Power Grid only 176 MW out of 600
MW from UFR was received from Delhi on 30" July 2012. Similar low relief, as per
Power Grid report, was received from df/dt relays and also on 31% July 2012 which is on
record. The low relief may be due to lower setting of 48.0 Hz, 47.9 Hz and 47.7 Hz in
place of NRPC recommended 48.8 Hz, 48.6 and 48.2 Hz. The representative of Delhi
further submitted that those setting are for islanding schemes. The Commission
observed that islanding schemes are separate and adequate relief must be provided as
per the NRPC recommended settings. The islanding relief is to be provided separately
as per the islanding approved scheme and shall be in addition to the regional UFR, df/dt
schemes formulated by NRPC.

7. The representative of Uttarakhand submitted that due to shifting of SLDC,
Uttarakhand office, reply could not be filed in time and reply would be filed today.

8. In response to Commission query regarding maximum defective relays in UP,
learned counsel of SLDC, UP submitted that as per Grid Code, UFR, df/dt relays are
the responsibility of STU and SLDC, UP is not receiving reports from STU. In response
to Commission query, the representative of the petitioner submitted that both SLDC
and STU have been made respondents and STU, UP has also filed its response. In
response, learned counsel admitted that SLDC, UP is under the STU, UP only.

9. The representative of the petitioner informed that as per NRPC letter dated
3.1.2013, relays at 400 kV Panipat and 220 kV Narela sub-stations were also found
non-working and feeders of Haryana area did not trip. Similar reports were earlier found
in case of UP also. There are issues of relay being on non radial feeders and thus, even
with relay operating, the required relief would not be obtained.

10. The representative of petitioner submitted that as per Regulation 5.2 (n) of the

Grid Code, RPC secretariat is required to carry out periodic inspection of these relays
and impose penalty based on these inspections if found non- working/ inadequate
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relief. He submitted that NRPC has been impleaded as proforma respondent to the
petition and NRPC would apprise the Commission the status on these issues.

11. The representative of petitioner requested the Commission to issue directions
to the utilities to install numerical type of relays as being considered by UP and Delhi
and also recommended by Power Grid to help faster response of relays as well as
recording of relay operation, remote monitoring etc.

12. The commission took serious view of the state of these relays which are
essential for safety of the grid in the event of any untoward incident. The Commission
directed all respondents to keep all UFR and df/dt relays in healthy conditions so that
adequate relief to the grid is always available. The respondents were also directed to
revive all defective relays expeditiously.

13. The Commission directed the respondents to submit data in formats attached
with this ROP, within two weeks on affidavit for proper monitoring at RPC level and
responsibility of person in each area for each relay is fixed.

14. The Commission also directed to issue notice to the Secretary, NRPC to assist
the Commission on next date of hearing.
15.  The petition shall be listed for hearing on 14.2.2013.
By order of the Commission
Sd/-

(T. Rout)
Joint Chief (Law)
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